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lUI Jars. 

MINISTRY OF IRRIGATION AND POWBR 

Mr. Deputy-Speaker: The House 
will now take discussion and voting 
on Demands No. 63 to 85 and 124 and 
125 relating to the Ministry of Irriga-
tion and Power for which 6 hours 
havc been allotted. 

28 cut motion have been tabled to 
these Demands. 

Han. Members desirous of moving 
cut motions may hand over at the 
Table within 15 minutes and numbers 
of the selected cut motions. 

Hon. Members are already aware of 
the time-limit for' ,;peeches. 

D.:MAND No. 63-MINISTRY OF 

IIiRIGATION AND POWER 

Mr. Deputy-Speaker: Motion mov· 
ed. 

"That a sum not exceeding 
Rs. 22,33,000 be granted to the 
Prpsident to complete the sum 
nl'Ceosary to defray the charges 
which will come in course of 
payment durinl lhe year ending 
the 31st day of March, 1961, in 
J'espect of 'Ministry of Irrigation 
and Power', n 

DEMAND No. 64-MuLTl-PURPOSE 

RIVER SCHEMES 

Mr. Deputy-Speaker: Motion mov-
.-d. 

"That a .um not exceeding 
Rs. 2,05,08,000 be granted to the 
President to complete the sum 
n<'Ccssary to defray the charges 
which will carne in course ot 
payment durinl the year ending 
Ih" 31s1 day of March, 1981, in 
respect of 'Multi-purpose River 
Schemes· ... 

DEMAND No. 65-MISCELLANEOUS 

DEPARTMENTS AND OTHER EXPENDI-

TURE UNDER THE MINISTRY OF 

IRRIGATION .\ND POWER 

Mr. Deputy-Speaker: Motion mov-
ed. 

"That a sum not exceeding 
Rs. 1,69.52,000 be granted to the 
President to complete the sum 
necessary to defray the charge. 
which will come in course of 
payment during the year ending 
the 31st day of March. 1961. in 
respect of 'Miscellaneous Depart-
ments and Other Expenditure 
under the Ministry of Irrigation 
and Power'," 

DEMAND No. 124-CAPITAL OUTLAY 

ON MULTI-PURPOSE RIVER ScHIlMES 

Mr. Deputy-Speaker: Molion mo,'-
ed. 

"That a sum not exceeding 
Rs. 2,47.69,000 be sranted to the 
President to complete the sum 
necessary to defray the char,es 
which will come in course of 
payment durin, the year ending 
the 31st day of March, 1961. in 
respect of 'Capital Outiay on 
u ti~ u s  River Schemes'," 

DEMAND No. 125-0THER CAPITAL 

OUTLAY OF THE MINISTRY or 

IRRIGATION AND POWER 

Mr. Deputy-Speaker: Motion mov-
ed. 

4That a sum not exceedin, 
Rs. 2.97.07,000 be ,ranted to the 
PresIdent to complete the sum 
necessary to defray the char,es 
which will come in course of 
payment durin, the year endln, 
th". 31st day of March. 1981. in 
re.pect of 'Other Capital Outlay 
of the Ministry of Irrigation and 
Power'," 
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Sbrl Halder (Diamond Harbour-
Reserved-Sch. Castes): Mr. Deputy-
Speaker. the Ministry of Irrigation 
and Power is supposed to help in pro-
ducing plenty and throwing light into 
the dark houses of the teaming mil_ 
lions. The Ministry's function is to 
irrigate land so that our food problem 
can be solvl'"d: it has also to control 
floods which off and on cause havoc 
in variou..'10 parts of QUI" country. ren-
dering thousands of ~ homriess, 
and then it has to Ilenerate power to 
industriallse the country. 

But their activities present an 
appalling picture. The projects of 
DVe and Bhakra are the projects of 
successful bunlling in every respect, 
whether of accounling, construction 
or utility. These can be called monu-
ments of bungling par excellence. 

It is not possible within the short 
time at my disposal to 10 into the 
activities of this Ministry on various 
aspects, and as such. 1 shall deal with 
one aspect of its activities only, 
namely. the DVC. The people of 
West Bengnl expected much from the 
DVC scheme. But to their utter dis-
may. they are totally frustrated by 
the activities of the Government. The 
scheme did not help to remove the 
danger of flood, but has aggravated it. 
The two catastrophic Ooods of 1956 
and 1959 have .hattered the sense of 
security in the matter of recurrence 
of flood in this State. In 1959, \1 
districts out of 15 of Ihe State were 
aftected by flood and water 1"IIlinl· 
The total crop area damaged was 
2,364 square miles, thai is, about 13 
per cen I of Ihe crop area of the dia-
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·tricts. Over 54· lakhs of people 
became victims -elf ftood havoc:, out 
-of which 3,74,375 had to be rescued 
and provided with shelter. The loss 
of ....... n crop was 5.23 million taDs. 
"The number 01 dweilin, houses des-
troyed and damaged was 5,04,f88. 
"The total loss was estimated to be 
nearly lis. 100 crores. In the 1156 
lIood, the estimated loss was 01 the 
-order 01 RI. 11 erore&. 

A careful analysis 01 the two ftoocls 
<If 1956 and 1959 will show tliat both 
·the depth and duration 01 the ftoocls 
are increasin, throuch lon, ne,leet 
and wrong measures. It is DDt 
nature's freak but human frailty 
"Which is mainly responsible for the 
>disaster. 

It cannot be denied that the ftood 
·discharge capacity of the Mayurakshi 
·channel has deteriorated considerably 
·during these years. The Government 
tries to escape from aU responsibility 
by saying that the Mayurakshi scheme 
i. not a ftOOd control scheme. But it 
·mould not act as a flood producing 
scheme. 

All other minor rivers and drainage 
channels have deteriorated and have 
been silted up through long yean 01 
neglect by the alien rulers. After 
independence. the Government has 
·done nothing to resusitate them with 
the result thai they cannol dram oft" 
Ihe rain water, and • slillhlly heiavy 
rainfall inundates thP surrounding 
'areas. 

The Bhagirathi, the main outfall of 
1he soulhern Bengal re,ion, has also 
.deterioraled considerably durinll the 
last few decades. Want of discharg-
ing capacily in the Bhaciratbi is 
causing water loUing in vast .,.. 
within Murshidabad, Nadia, Burdwan 
and Hooghly in Ihe lo ... er Damodar 
area. 

The D.V.C. and Mal'urakIhi ..,heme 
in..lead of allerin, the __ ..-
for the better, have made the a1tua-
tion worse. On the one band, they 

168 (Ai) ~ 

have created further obstacles to 
draina,e by rallln, a network of 
canal embankments in aU directions 
throu,hout the lencth and breadth of 
the country without providing 
adequate water P8SS8,e; but, on the 
other IWld, they are dlscharciDlr • 
considerable volume of water throuch 
irrigation canal .  _  . 

Tbe Depai, MIDIIIer ol IrrIpUOIl 
and P_ Ulbn BaW): Sir, I have 
no objection if the hon. Member ,OeB 
on read in,. But we cannot bear 
because he is not facin, the mIla!_ 
That is the di1IIculty. He is not .t 
all audible here; and we do not foUow 
him. (lntemoptiona). 

Mr_ DepatJ-S ....... : The han_ 
Member can come fOnl'8J"d; He can 
come to my seat. In fact, J am offer-
in, it to him. 

Sbri Raider: They dischar.., water 
that swells all the draina,e channels 
of the area and quick draina,e of this 
augmented volume of wBier has been 
a very serious problem. 

Calcutta is \he metropolitan cIty 
and the most Important part 01 the 
country. So, illl importance in our 
economy need not be emphasised. 'ftIe 
solution of the serious draina'e pro-
blem the city proper in particular 
and of great Calcutta in ieneral ill 
theretor.. 01 vital impot1ilnce. The 
problem must be treated on a footln, 
of national I'mergenc)". 

The area of Great."r Calcutta ... blch 
includes the area 0,,<1 of the river 
Hooghly, a lar,e portion 01 whicb Is 
the 24 Paraganas Diltrict, includinB 
a porlion of the Sundarbans and 
Nadia district, is 1,750 sq. mile •. 

Alma.1 the whole of Sunderbuul 
from Budge Bud,e to the Bay of 
Ben,al w...... over-nooded durinJ the 
heavy rainfall at 181111. Some porUm 
of this city was submerled for .everal 
days. On the other ~n  a vast .rea 
surrounding Calcutta 'I a vast .... ter-
logged one. The .... ter-IOIIed ... 
i. thus gnl!\Jal1y Increasin, day by 
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day. The area of the 24 Paraganas 
district is 5,839' 6 &Q. miles a! which 
3,000 and odd sq. miles form part 
of Sunderbans. 

Sunderban. is a typical new deltaic 
formation. It is a network a! tidal 
rivers, creeks and islands. The 
lalands to the north, which are 
embanked, I(rOw rich crops of rice. 
But, durin, the last rainfall almost 
the whole a! Sunderbans was sub-
merged and the area which was once 
a granary of West Bengal has become 
a deficit area. 

Unlike other districts of West 
Bengal, the 24 Par:l,anas district 
requires little necessity for irrigation, 
Cultivation in this district, as a 
whole, sufters frequently from rain-
faU rather than fTom deficit rainfall. 

15.19 hn. 

[MR. SPEAXICR in the CMiT.] 

The problem of food in the 24 
Parganas is entirely a problem of 
drainage. Flood occurs not because 
a! a sudden onrush of a heavy volume 
of upland water, but mainly dlle to 
local rainfall. 

Booghly river is the life-line not 
only of this district but of the State 
as a whole. But due to criminal 
negligence in tlc!klillil the urgent pro-
blem connected wlth the river, it has 
been delerioratins very fast in the 
past ten years. The Flood Enquiry 
Committee of 1956 warned that the 
deterioratin, of the drainage capacity 
of the river has been 'very rapid' and 
due to the deterioratin, of the river 
bed local draina,e cannot function 
properly and it caused water-logging. 
·The silting of the Khals, which con-
stitutes vital drainalle outlets of the 
districts, had post'd a great problem. 

The lIteat city of Calcutta i. now 
,in the point of dan,er, It is not only 
that a bi, port is gomg to be useless 
because the river is hein, silted up 

day by day, Even the shippiDi com-
panies in a Press confe-eoc. recent-
ly drew the attention of the Govern-
ment to the dan,ers or the Calcutta 
port and requested the Government 
to take immed1ate steps, Even before 
Independence, the British bania. 
seeing the gradual ailtin, of Hooghly 
planned to excavate a deep canal 
from Diamond Harbour to Khidlrpur 
dock so that the b,g vessels can ply 
up to that ,reat city easily. But 
after Independence the Government 
did not take any major steps for 
revival of this city, In this coanec-
tion I niay say that in West Bengal 
cities such as Murshldabad-Tamluk 
were llestroyed due to .iltin, by the8e 
rivers by the Ganles and the other 
rivers. 

The workers of the D,V,C, and th .. 
Hirakud Dams who worked and built 
such .big dams are beill, turned out 
after several years o( work without 
alternative jobs, Government should 
take immediate .ti'll' &0 that they 
can let appointments without delay 
in other schemes, 

I shall mention only one point I'e-
gardin, the water-Iogg.d area near 
Calcutta aiit! 't. suburbs, Durin, t ~ 

last monsoon, due to heavy rainfall 
vast areas of West Bengal, particular-
ly in the 24 paralRna! district, were 
flooded, Some portion of these areu· 
are still flooded, There are so many 
canals which could be used for 
irrigating but wl\.ich are not taken up 
by the Government. 

As a result of this the area has. 
deteriorated so much that people 
from this area are cominl to Calcutta 
in search of jobs, 

We expect from tbe Ministry of 
'Irrigation and Power big or small 
irrigation schemes in this area so 
that sulllcient quantity t'r food is pro-
duced, The food situation in Benp, 
Is Iradually becc.minl bad, DUl"IIIC 
this period the food prices in WeIR 
Bengal are lradually risin" 'nl. 
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Government .hould take up irrigation 
and power projects ill tnis area. They 
should take immediate steps to see 
that such devastatinK flood.. do no! 
occur tllis year a"o making thousands 
of people homel ..... dnd shellerless. 

Some Ron. Members rose-

Mr. Speaker: Sbri Naldurgkar-if 
he is not t ~  Shri Jena. There are 
some hon. Members who have not 
spoken at all. 

Shrl Khushwaqt Rai Kheri): Sir 
Joere is also another hon. Member who 
has not spoken so far. 

Mr. Speaker: I shall call him also. 
All the hon. Members so far as I am 
concerned, thos" who have spoken and 
those who have not spoken. 

ShrI Khushwaqt Rai: J would re-
quest you, Sir. to extend the time. 

Shrl Speaker: It is too early. 

Shrl Nalda..-..... : (Osmanabad): Mr, 
Speaker, Sir, I want to review the 
progress made by this Ministry dur_ 
ing this deeade. According to the 
figures available, there arc nearly 80 
<"rores acres in our country out ot 
which 70 crore acres can be brought 
under cultivation. After excluding 
the total acreale that can be brought 
under forests and excJudinll the land 
that ~ unculHvabIE', above 70 crote 
aeres can be brought under cuttiva-
tion. 

Now, when such a vast acreage can 
be brought under cultivation, we have 
to see whether we are making any 
progress or not. 'lbat Is the main 
question. 1 am of the view that the 
progress of this department lacks in 
one respect. When we review the 
agricultural progress made in any 
other country, we find that the agri-
culturist,. are compelled to avail of 
water or irrigation facilities available 
as far as possible. From that point 
of view, in our rountry we are not 
taking this sort of steps. For instance, 
there ar. certain lands on the banks 
of certain rivulets or ""''''hr. as we 

call in our country. There are some 
irrigation facilities available on the 
banks of those rivulets or river.. The 
agriculturists who own land on the 
bank of those rivuleL. or rivers are 
compelled to construct a bUIld. It 
that is not done by the agriculturists, 
then it is done by the gram pancha-
yats. If it is not done by gram pan-
'chayals, then the Government con-
structs that bund and all thOle 
charges are recovered from the vil-
lage. This step has not been as yet 
taken by our Government. In thIa 
respect, i want to suggest to the Min-
ister to advise the State Gov-
ernments, becauoe the main object 
of the gram panchayals i. the 
samp. When 70 crore aerea are under 
cultivation or can be brouCht under 
cultivation, then, according to me, 
there is no question of the production 
of other countries exceedinl ours, or 
of our nced to import from abroad. 
If the whole acrelge can be brought 
under cultivation, thlt will increase 
our food supplies. 

So, there are two aspects to be 
taken into C'onsideration. One i. the 
traditional agriculturist. By tradi-
tion, our country is an agricultural 
country. We have to do two thing •. 
We have to maintain the agricultural 
standard, that i. to say, the .tandard. 
of the traditional agriculturists. Then, 
we have to create another cIa.. of 
agriculturists, namely, the cr ... !t-cl 
agriculturists. as against the born or 
the traditional agriculturists. "Creat-
ed agriculturists" mean. thoar agri-
culturist. who would be liven land. 
after reelamation. 

There i. also one defect. During the 
past deeade, only 25 lakh acres have 
been reclaimed. Not more than that. 
The progress theretore has been very 
stow a.1IIj tar as our reclamation ! pro-
g",mme i. concerned. When the lands 
are given to ct'rtain per.sons who IlJ"e 
I'<' ... nto or who may come under 
what '. called co-operatives, what-
l'Ver it may be. then those agricul-
turists become created agriculturista. 
They are agriculturist. who are creat-
rd, and to them the land, the Imple-
ments and all the paraphernalia of 
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agriculture have to be given for cul-
tivation. Othorwise, they cannot do 
anything. 

In my own constituency, some lands 
we're allotted to the Harijans. 
It was done in Badapon vi11age, In 
my own district. But I am sorry to 
Ray that afterward. the Government 
did not take any interest. The Hari-
jans became quite helpless. They had 
no bullocb or any implements to 
proceed with cuU:vation. Therefore, 
in spite of the fact that there was a 
co-operative :.;oC'iety whieh was form-
ed, they could not do anything. So, 
my poin tis, when gram panchayat. 
have been already established, the 
main object mwt be this. It should 
be the duty of the irrigation depart-
men ts to instruct all the gram pancha-
yots to crect bunds on all naUalu and 
.mall r:vulets. If that is not done 
by the gram ponchayats, it wi11 be 
duty of the Government to construct 
the bunds and recover the costs from 
the gram panchayats and other res-
ponsible persons concerned with the 
work. 

My second point is this. When we 
,..,ad the literature of other countries, 
what do we find? There is one thing 
whi"h is apparent in this connection. 
As far as our agriculture reports, irri-
gation reports and community deve-
lopmen t reporls, etc., are concerned. 
there are certain experts and expert 
committL..,s that we find in regard to 
these things. In other countrle.s also, 
w" find a number of expert commit-
t ... ••. The committee is entrusted 
with the work or scrutinising or exa-
rrun,"g the soil of the land, that is 
to say, the power of fertility. Ferti-
lity or the power of fertility is exa-
mined and then it is decided what 
BOrt of crop can be grown on the 
Ian!!. We have been doing certain 
things by way of tradition. But such 
experiments throullh expert commit-
tees have been successfully worked 
out in other countries. Suppose, if 
a certain piece of land can be suitable 
for, say, groundnut production alone. 
then. our people will grow groundnut 

alone on that land beeause of the 
tradition. On those lands which are 
capable of yielding rabi crop or 
khar'! crop no other crop will be 
grown. But that is a wrong impres-
sIOn. 

In other countries. experiments 
have been made and after conducting 
an examination or scrutiny of the 
fertility of the soil, it is proved by the 
experts, and it is declared by them 
that such and such a land is capable 
of giving such and such production. 
Then, improved seeds are made avail-
able to the agriculturists. So, in that 
way. a natwn can progress. I am refer-
ring to all these matters beeause irriga-
tion and community development and 
agriculture are all departments on 
which the production of our country 
depends. Though the Ministries are 
separate, they are all interlinked with 
each other so far as production is con-
cerned. 

1 should mention one thing in this 
respect. As far as irrigation is con-
cerned, there is another difficulty. 
Whether in my constituency or in 
other places, there are a large num-
ber of projects b'g and small, but 
there is no mention in the report as 
to how far the land that was brought 
under irrigation has been utilised t.,. 
the agriculturist. The report is silent 
on that point. The House must know, 
w:thin the past decade when various 
projects haVe already been construct-
ed, how much land was actually 
brought under irrigation by the agri-
culturist. That has not been men-
tioned anywhere. Unless that is done. 
irrigation is not doing its duty to the 
country. The main object of irriga-
tion is not only to raise irrigation 
facilities and power to beautify the 
country. The main object of irriga-
t' on is, every agriculturist whose land 
can be brought under irrigation must 
utili.e it tor himself. If that is not 
done. compulsion must be imposed 
on him to do so. That i. the object 
of irrigation. 

I would respectfully submit that 
this step has not been taken either 
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by the Central or State Government. 
That is the main reason why there is 
ocareity of food in this COWltry. If 
th;s step can be taken, I am convinc-
ed that agricultural production of the 
COWltry will increase and the food 
problem can be solved to a great 
e"tent. 

There is another thing as far as con-
struction of projects is concerned. I 
am referring to Marathwada. Some 
days before, I had gone to see Purna 
project, which is the major project 
in Marathwada. It will cost nearly 
Rs. 13 crores and more than 1 lakh 
acres will be brought WIder irriga-
tion. On one side there will be 
power generation and on another side 
irrigation. When I went there actual-
ly to see why the construction of the 
project is being delayed, I fOWld near-
ly all the bulldozers were lying Idle. 
I enquired the reason. I came to 
know that some tyres and other parts 
of the bulldozers were to be import-
ed from another COWltry and they 
were not available in Our COWltry. 1 
enquired why they were not import-
ed. Then I came to know that the 
Controller of Import and Export has 
not issued the licence. After that, I 
went personally to the Controller of 
Import and Export and submitted to 
bim my little request But after that, 
no reply has been given to me up to 
this time. 

When a Member of Parliament 
approaches personally a certain autho-
rity and bring. to his notice certaIn 
facts due to which a certain irriga-
t:on project has been delayed-not 
due to the fault of the executing 
authority, but due to the fault of a 
higher authority in not issuing the 
licence, in such cases, it is the duty of 
every oftIcer to give a reply to the 
Member of Parliament. I think it is 
against the dignity of the Member 01. 
Parliament that a reply is not .... t 
to him. Therefore, I would request 
the hon. MInister to take nep. bence-
forward to see that whenever a Mem-
ber 01. Parliament .... ds any request 
or any application or asks for any 
IIOrt of information to the bitbest 

authority. it i. th" /lrst duty of the 
authority to send a reply to him. 
Otherwise, it must be considered de-
I'Ogatory to the dignity 01. Parlia-
ment. These Bre some of the reuons 
why construction works are delayed. 

In this respect, I want to say some-
thong about minor irrigation works In 
Marathawada. Construction of minor 
irrigation work has also been d"layed 
due to a variety of reasons. Becaus" 
of this de l3y, there is waste of money 
IUld time. Also, we are not able to 
achieve our targets. 'nlese are some 
of the defects and I hope the hon. 
Minister will. take into consideraUOIl 
some of the suggestions that J have 
made. 

Then, some hon. Members have re-
ft'rred to the canal water dispute 
between India and Pakistan. Some 
time back, when Sbri S. K. Patil was 
the Irrigation Minister, be made a 
categorical statement in the House 
that after 1962 water supply to Pakia-
tan will be stopped. Now, after 
reading the newspaper reporta and 
some information given In this House 
it is seen that even after that date 
water will be supplied to PakIstan. 
I do not know why there should be 
two contradictory statements on the 
same subject. My opinion i. that the 
water dispute between India and 
Pakistan should either be amicably 
settled before 1882, or If Pakistan is 
trying to intimidate us in such a way 
as to affect our JII'OII1!BB In this mat-
ter, then it will be our duty to adhere 
to our own statement, a. given in this 
Parliament by Sbri S. It. PatiL Thill 
i. one of the important matte... that 
should be taken into eonsidcraUcn 
soon. 

Then there is the important question 
of electri/lcatlon at YlJlages. Some 
statement has been issued on that b)' 
the Ministry and ~  to thal 
nearly 8,000 villages ban been elee-
trifted so far. I think the IPeed wItIl 
which ... are proceecIIq is YeI'Y 11_. 
As far as Bombay State Ie emlcemed, 
only 461 vilJa&ar have been brou&Id 
under electritk:atlaa. .... there, tile 
IlIIIIIeS 01. the vilJaces and their .,.,.,... 
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lation have not been given here. I 
um of the view th1t electrification of 
the villages should be done throuah 
gram panchaya!s where there are 
gram panchayats and by responsible 
members of the public in other vil-
lages and that they should be taken 
into confidence. Then only will we 
be able to progress and march for-
ward. 

I hope the Minister will look into 
the irrigation projects which are 
under construction and the electriftca-
tion programmes and see to it that 
they are not delayed. 
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~~ I 'i ~ Iztit 
q'RIr 'lit ~ ~ 'jII11IT 'lit ~ ~ 
fifUtft ~ ott <m'i q ~ 'I'I'1IT ~ 
'm'q(f ~~ n iI ~ 

~it ~ ~ ~  

~~'Iit~ n ~ 

~ ifr.tT ~ I ~  ~ ;tt ~ ~ 

srfmf: 'A'I'mt 'liT 1J:\IIf "'1fT ~ l 
~~ n ~'Ii ~ 

~t  ~t ~ n~t I 

~ !iN it 1I' i ~ 'Iit'lr-fl" 
' 1 I ~~~ 1 i  

it;fI o;fR ~ m tr on: fi«r-It 
~ 'I'I I ~ Qt~~ tt 

-~~~~ ~~ 

'I'I'f ~ if 1IIW 'liT 'I1'Im' ~ if ~ 
ttm;itfil;'IR ~~ ~ 

~t I ' ' ' t~ n  

'I'I'f or fu16 q-q;f ~ "Ill" ;nrfi,-rn ~ 
~ '1ft lf1Tfif ">ft 'I'I'f ~ ~ 

1 t' ' ' ~~~ 1ft 'I'I'f m 
it ~'I 'I'  

Mr. ~  I propooe in the flnt 
round to give opportunity to each 
State. I am prepared to ,ive an 0p-
portunity now to Bihar. Dr. Ram 
Subhag Singh and Pandit D. N. Tiwari 
may decide between themselves. 

SIui JIacIuma&Il 8iDch (Varanali): 
Tbe size of the State may al80 be 
taken into consideration. 

Mr. 8paker: I have aUready ailed 
three hon. Members from Uttar Pra-
desh. 

SbrI TJ'qI: A Stale which ha. 

been neglected must be given prefer-
""ce. 

Mr. Spaker: Uttar Prllde,h 
(lAughter) . 

SbrI Rame8hwar IIao (Mahbubna-
gar) : A Stale which is newly-born 
should also be given preference. 

Mr. ~  I will call Andbra 
next and then Mysore. 

SIIrI Ram J[rIabaa Gapta (Maheu-
dragarh): The Hindi-speaking ..... 
of Punjab may also be given an oppor-
tunity. 

Sbrl MaDlyanpdan (Kottayam) 
rOle-

Sbrt ..... .". (Tiptur) ro.e-

Mr. Spe.ker: I am going to give 
an opoprtUinity to one Member at 
least from each State. Pandit D. N. 
Tiwari. 

PaIUI1t D. N. Tiwari (Kesarla): Mr. 
Speaker, Sir, I wish to congratulate· 
this Ministry for the good work done 
by it during the lint and second Five 
Year Plans. The Ministry has done 
a very good work and although they 
were charged with the duty of dis-
charging a very stupendous work. their 
achievements in both the lint and the 
second Five Year Plans have been re-
markable. It is true that the success 01 
our plans depends mostly an uu. 
Ministry. Just as the tood problem bI 
at the core of the success of the PIaD, 
this Ministry i. at the core for the 
success of a,riculture, and it has ,ot 
to discharge a very onerous duty. n 
is for this Ministry to see that through 
the execution in time of all the plana 
for irrigation the success of agricul-
lure i. assured and thereby th" IUC-
cess of the Plan is assured. Other-
..... ise. if agriculture fails, the Plan 
will fail. There is no dearth of water 
in Ihis counlry. We have ,ot abou\ 
IS.058 million acre-feet of waler. ID 
1951. only ~ 1 per cent. i.e., 6 miliiOD 
acre-feet, had been tackled. In the 
IIrst and second Plan. th" lI,ure bI 
154 million acre-teet. 1hat is al_ 

not 8 'Very laudable target. 11 lome 
efforts are made to tackle more. the 
problem of food and t i u u ~ wID 
be solved. 

J wish to draw Ihe attention of the 
Ministry about the utilisation of the 
..... ate: resources. Some friends bave 
said that ~ potential has beaD. 
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created, but due to some fault in the 
planning and also in the execution, 
water is not tully utilised; they go 
waste. I am not of the opinion that 
free water should be given to the cul-
tivators. The cultivators like to pay, 
,but the i iti ~ should be provided 
to them to irrigate their land. This 
Ministry of Irrigation should be run 
on a commercial basis. I do not think 
more irrilation facilities can be creat-
ed it loss is incurred. No undertakinl 
· can last tor lonl it there is loss. This 
should be dOne on a commercial 
· basis, so that there may not be any 
loss and the money granted to this 
Ministry may be gainfully employed 
for further procress of irrigation. 

Having said this, I wish to draw 
the attention of the Minister to the 
· organisational pattern of this Minis-
try. At the present moment, there 
are three kinds of works: major, 
medium and minor. Major works are 
under this Ministry and minor works 
are under the Agriculture Ministry. 
· Th!s sort of dividing irrigation under 
· two Ministries hampers the work and 
also delays execution. We have seen 
· that minor irrigation works yield 
quick results and are less expensive. 
Man. attention should be given to 
minor irrigation works, but due to this 
· division of functions between the 
Ministries of Irrigation and Power 
and Agriculture, not much work Is 
done. Therefore, the beneftt that 
should have accrued to the agricultu-
,rists does not accrue to them. 

There is another difficulty about the 
· erganjsation which becomes respon-
able for carrying out major irrigation 
works. At present there are three 
... rts or organisations in thl! country. 
'Obe is the corporation, another is the 
· control board and the third is depart-
mental. I think if one set of organisa-
tion is made in charge of all the irri-
gation works in the country, that 
would have been better and would 
have served the purpose; the exeeu-
· tlon of the work would also have been 
,done In a bettcr way. Governm ... t 

should think and try to bring all the 
irrigation worka under one pattern 01 
orllanisation and not divide it into 
three patterns. I think the works done 
by the department departmentally are 
not very encouraglnll. There i. red-
taplsm and also other hindrances ill 
departmental work. 

In addition, there is another defect 
They become very independent and 
immune to public criticism. In my 
opinion, a control board should be set 
up for all major irrigation works ., 
that the work of all constructiOll. worb 
are expedited and they are economi-
cal. 

Now I come to the problem of the 
utilisation of idle machinery. In most 
of our major irrigation works which 
have been completed there is machin-
ery Iyng idle which can be put to 
better uae in other projects. One 
committee was also set up by the 
Ministry cal.led Machine Utilisation 
J:nquiry Committee or some such 
thing. Some beneftt hal accrued from 
their suggestions. But I think there is 
still scope for improvement and better 
ulilisation of the machinery. We 
must see to it that there is better uti-
lisati... of the machinery which are 
lying idle In most of the major irri-
gation work sites. 

Now I come to my State. There are 
three major irrigation works in hand 
in my State and they are the DVC, 
Kosi and the much neillected Gandak 
though now some attention Is beinl 
paid to that also. 1t is accepted on 
all hands that Gandak is the cheap.'1 
and the best revenue yielding proj .:t. 
But that was taken last and still not 
much attention. is paid to that. EVeD 
though some allotment has been made 
to this project this year, I am sorry 
to say that the work has not begun 
yet. Also, the allotment made is so 
inadequate that actually no work can 
be done. I would appeal to the Minis-
ter that after the flnalisation of the 
agreement with the Nepal Govem-
ment no time should lost In proceedln. 
with the work and it should be execut_ 
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ed at an early date, because this is the 
project which can irrigate more land 
in Bihar than any other project. DVC 
is useless on the s ~ of irrigation. 
Although 20,000 acres were proposed 
to be irrigated b; DVC, even up to 
now not 8 single acre of land has been 
irrigated and no arrangement has been 
made ~t for irrigation from the DVC 
in Bihar. I know that electricity is 
being produced. Of course, some 
portion has also come to Bihar. But 
Bengal gets the most of them. 

There is no special benefit from DVC 
to Bihar. If irrigation has been done 
from DVC Bihar would have r"aped 
samp benefit. About Kosi propcct we 
have found that it is beneflc'al in so 
far as it has prevented the recurrence 
of floods in that area. Some irrigation 
potential is also being created by that, 
but the western s:dc of Kosi in 
Darbhanga has not been taken up for 
irrigation, although no extra expendi-
ture is required and no new dam is 
requillE'd with very  little cost some 
three m:Uion to four million acres at 
land could be irrigated. I do not know 
why the Ministry has not taken up 
this work. I would appeal to the 
Minister to take up this work also so 
that lands in Darbhanga where water 
is ncC'ded most are made cultivable. 

About the execution of projects 
would point out that Kosi has shown 
the way. We have found that if the 
works ar>1 done on public co-operation 
basis. not through contractors but 
through such oriBnisaUons as the 
. Bharat Sevak Samaj. the cost becomes 
.,IeR'. 
,;)" 
.• In Kosi we have found that the 
Bharat Sewak Samaj has been able to 
execute, I think more than 35 pel' 
cent of the work on bunds etc, There 
the cost has been reduced by 30 to 35 
per cent. If the Bharat Sewak Samaj 
had not been there the <'OSt would 
have ri.:;en much more, even more than 
the estimated cost. But n"w we find 
that the work there has beeD done at 
less than the estimated coot by as IGW 
as 25 to 30 per cent. So this exper-
ience of Kosi should be taken Dote of 

188 (Al) x..s-e. 

und ,hould be utilised In other pro-
t~  

Gandak p:'oject is going to be taken 
up soon. I would appeal the hon. 
Minister to work on this pattern there 
'0 that the cost rna) be less and the 
work through public co-operation may 
be riven a flllip. 

About minor i~8t1 n work:;; in 
Dihar I would like to mention one 
thing. Under minor irrigation wells 
have been ,xcavatcd but they are not 
abic to irrigate ('ven ont' acre of land. 
Th" defe,·t lies there with th,· wells. 
Tiley have no water. Some boring Is 
l1ecessM"Y so that the wells may be 
useful for irrigation. When the' culti-
'::ltars or the well owners who have 
been helping in digging the wells go 
:01" some machine lhe;. arc told that 
no machine is availab1e. Thus all the 
expenses so far incurred on that well 
bl'comes useless as no irrigation is 
dOlH'. 'There are thouands of wells in 
Bihar WhlCh were to be utilised for 
irrigation purposes but they have be-
come dry at.1d an' not not being so 
utilised. Attention should be given fa 
that .spect of the tt~  and mach-
inery and other things should be sent 
t.here so that the cultivators may 
uti~i  the wells for irrigation pur· 
poses. 

Shri Rami Reddy (Cuddapah): Mr. 
Speaker, Sir, at the outset I would 
like to congratulate the Ministry for 
the splendid work th'at it has done In 
respect of at least two matters, that 
is, in respect of economit>s effected in 
some of the river valley projects rind 
utilisation of water pontentia!. In 
three t~ alone the Ministry baa 
b('en able to etrect economies to the 
extent of Ra. 9 crores and it i. r"ally 
a commendable th;ng. Then in regard 
to the utilisation of the walu pol<rttial 
created during the First and Second 
Plan period. which in the year 1957 
was only 82 per rent. last year they 
have been able to achieve ut11iaation 
of 82 per cent. Thi. also is really com-
mendable. 82 per cent. of the water 
potential has been unuUsed. From 
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64 per cent. In two years it has been 
raised to 82 per cent. This also is 
really commendable. Then in regard 
to the untilisation of surplus machine-
ry also they have been doing great 
efforts and I have no doubt that they 
will be able to utilise fully aU the 
surplus machil.,ery that is available at 
some of the major river valley pro-
jects. 

Hav;ng said this I would like to say 
something about power. The exten-
sion of electricity is basic to the deve-
lopment of the country. It constitu-
tes the foundation of all future pro-
gres., both In the industrial and-rural 
fields. The economic prosperity of a 
State largely depends upon the rapid 
progress of the rural areas. Among 
the many measures undertaken to 
develop and Improve the standard of 
living In th" country supply of elec-
tricity plays a very vital role. Power' 
improves the earning capacity of the 
villager., removes unemployment and 
under-employment and removes tlle 
drudgery of rural life. Therefore I 
submit that great emphasis should be 
laid on power development in the 
country. 

Sir, coming to my State, the peT 
capita consumption of electricity i. only 
7 units at the beginning of the Second 
Five Year Plan. The peT capita con_ 
sumpt;on of electricity is considered 
a8 an index of the economic develop-
ment of any region or any country. 
From tJiia point of view the Andhra 
Pradesh Sta te has been very back-
ward both industrially as also other-
wise. 

Andhra Pradesh State is rich in 
mineral wealth; it commands abun .. 
dant water wealth; it is the principal 
supplier of coal in South India; it 
accounts for all the production of bary-
tes In the country; it accuonts fOr half 
the production of asbestos in the 
country; it accounts for 11 per c ... t. of 
the total production of Manganeae and 
Mica and it ha. also considerable 
deposit. of iron ore. It has also a 
major POrt Vlzagapatnam and there 

- arc some other minor ports also. It has 
also good canal s)stem. 

Sir, in spite of all these basic aeces-
silies available for the development of 
industries, the industrial develop-
ment has been very poor in my State. 
Why is it? It is because the most 
basic necessity for industrial develop-
ment, namely, the power has been 
very much lacking in my State. In 
spite of the great effort. made by the 
State Government, the Centre has not 
b."n coming forward to help the 
Slate in giving them more allocations 
for power. 

In this connection, I would like to 
mention that in respect ot all the 
(lther States the plan provision for 
power in th. Second Plan was IIreater 
than the plan provision made in the 
First Plan. The increase in the plan 
provision ranged from 20 to 80 per 
cont in respect of other States. But in 
respect of the Andhra Pradesh State, 
the plan provision in the Second Plan 
was lower than the plan prOVISion 
made in the First Plan. I have got 
some figures which I would like to 
read. In respect of the Andhra re-
gion of the Andhra Pradesh the pro-
vision In the First Plan was Rs. 25.65 
crores whereas in ibe Second Plan it 
was Rs. 21'66 crores which accounts 
for 16 per cent lower than the pro-
vision made in the First P.an. Of 
course, subsequently this plan provi-
sion was raised. On account of the 
several representations made by the 
Andhra Pradesh Government the plan 
provision was raised from Rs. 21.68 
crores to Rs. 24 crores.' This was as 
far as the Andhra region of the 
Andhra Pradesh State was concern-
ed. Even though the plan provision 
was raised by Rs. 3 crores, it was still 
less than t he provision made in the 
First Plan. This is a very regrettable 
feature. 

Apart from this, I would like to 
mention that some of the projects 
which were included in the First PIaD 
and which were continuing schemes 
as far as the Second Plan was COG-
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cemed, were also not completed on 
account of the requirements at tore-
ign excha!lge not being al:otted to 
Andhra P"ldesh. 

As regards the Tungabhadra Hydro-
Electric scheme. this scheme was 
sanctioned in the First Plan by the 
composite Madras State and .ome of 
the units were also completed in 
the Second Plan. It is a continuing 
scheme. When the foreign exchange 
position became difl\cult, some of the 
power projects were included in t ~ 

core of the Plan. The priority was 
given for the continuing schemes to 
be included in the core of the Plan. 
Now, Sir, this Tungabhadra Hydro-
Electric Scheme was a 'Continuing 
scheme because it was taken up in the 
Fir.t Plan. This continuing seheme 
which ought to have been given prio-
rity, which ought to have been Includ 
ed in the core of the Plan was not 
included in the core of the Plan. 
Theretore, the 5th un!! of the Tung. 
bhadra Hydro-Electric scheme has 
not yet been completed. I WOUld, 
therefore, request the Ministry to sec 
that the foreign exchange content 
required for completing this 5'h uni' 
of the Tunllabhadra Hydro-Eleelric 
scheme is sanctioned immediately and 
the scheme is completed. This Tung"· 
bhadra Hydro-Electric ~

Second Stale a',o is e.sential'y a 
continuing scheme, because It was 
Included in lhe Second Plan itself. 
but, tor the same reason, the comple-
tion of this project also Is held up. 
Here. the power-house buildings are 
completed. other civil works also are 
completed, the expenditure has been 
incurred, but. for w\nt of generators, 
the scheme has been held up. This 
scheme serves the needs of very back-
ward areas in the Andhra State, such 
as the Ravalaseema area. On account 
of the no;'-completion of the Tunga-
bhadra hydro-electric scheme, the 
power supply in that area has been 
very poor; it has been retarded and 
there has been severe rationing of 
power supp'y in the State. Therefore. 
I would request the Ministry to accord 
priority for this Tungabhadra hydro-
electric .cheme. 

Coming to Plan allocations in the 
Third Plan, I would request that IlreAt-
er allocations should be made for the 
power sector in the Third Plan. As 
I said earlier, the provlalon for pow..r 
development in the Second Plan has 
been lower than that In the First Plan, 
and the per c .. pit.. consumption in 
Andhra Pradesh at the beginning of 
the Plan Is only 7 units as compared 
to 18 expected at the end of the 
Plan ..... . 

Sbri T. B. Vlttat a.o (Khammam): 
25 is the aU-India averalle. 

IIbri Rami Reddy: It is only 7 units 
as compared to the all-India aver-
age of 25 units. At the end of the 
Second Plan, the per capilli con.ump-
tion in Andhra Pradesh iB expected to 
be about 18 units as compared with 
the expected all-India average of 50 
uni t. for t he whole country. That 
means that Andhra Pradesh would be 
logging 32 units behind the aU-India 
average. 

From the statistics pubUlhed by 
the Central Water Power Commis-
Sion, I find that In the ....,and YNr 
of the Plan, that iI, In 1957-58, In thl! 
industrial sector, about 4'48 units 
were belnl utiUsed In Andhra Pradesh 
State by industries, whereas the all-
India averalle was 17:84 units. From 
this, it can be known how backward 
Andhra Pradesh is in reprd to power 
I1tilisation. 

The load survey conduc:ed by the 
Central Water Power Commilsion 
hoo disclosed that there would be a 
severe shortage of power durlq the 
Third and Fourth Plan periods. 
According to the BUrvey condueted, 
the power that ought to be leoerated 
in the Third Plan to meet the require-
ments of the Andhra Pradesh State 
in the Third Plan would be about 400 
M.W. and in the Fourth Plan. it 
would be 800 M.W. The gencrat.inll 
"apacify by 1980-81, ineludiDl th .. 
power that would be lenerated by 
the Tunga1>hadra hydro-.. 1«tric 
,-heme wou'd be about 205 M.W. 
That means, the additional generating 
capacity to be aehieved durin, the 
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Third Plan under new schemes would 
be about 250 M.W. Therefore, a i ~

er allocation for the power sector IS 
absolutely necessary. 

From the fleures available in res-
pect of the number of villalles that 
are electrified we find that out of 
about 26,500 viUages that are there in 
Andhra only about 1082 villages, that 
is, 4 ~  cent of the number of. vil-
lages in Andhra alone are electrified 
so far. Even from this point of view, 
the necessity for a higher allocation 
for the power sector is evident. 

In Ihis connection, I would like to 
mention a word about the Srisailam 
project. which has been sent up by 
the State Government for considera-
tion b\' the Central Water Power 

i~s n and inclusion in the Third 
Plan. The Srisailam project would 
keep intact the benefits under the 
Siddeswaran project. In 'ract, il 
makes possible thp entire power avil-
able at Srisailam. and Siddeswaran 
to be generated at one place, that is, 
at Srisailam alone, thus avoiding the 

ns~ u ti n of two dams with apper-
tunont works of power houses and 
other connecting transmission lines 
etc. This project is centrally located 
and it is almost equidistant from the 
Tclcngana area, the Rayalaseema area 
and from tho Circar districts. There-
fore, it will be easier for the distri-
bution system to operate. It is one 
of the most economical projects. It is 
stated that it would cost only about 
Ro. 600 per kw. of installed capacity 
whereas elsewhere in the country 
power projects are costing from Rs. 
1,000 to RI. 2,000 per kw. of installed 
capacity. So it is one of the cheap-
est and highly remunerative projects, 
and I have no doubt that the Central 
Government would Include it in the 
Third Plan. 

It is here that I want to mention 
something aoout my aonstltuency, 
that is, Cuddapah district. As I said, 
the Srisailam project would keop in-
tact the irrigation facilities under thE' 

Sicldeswaran project. The Krishna 
Pennar East Canal and the Krishna 
Pennar West Cana. are ~  to 
irrigate about 3 lakh actes. I quote 
from a report of a sta'emen! made by 
the Minister for Public Works in the 
Assembly as reported in the Hindu. 
He said: 

''The Special Chief Engineer 
(Irrigation) is of the view that 
the irrigation benefits will be the 
same as in the case of the Siddes-
waran project and it will be 
possible to irrigate a direct ayacut 
of 3,12,572 acres under the 
Krishna Pennar East and 
West Canals, besides giving R 

supply of 1,000 cusec. limited to 
45 TMC to the Somasila pro-
ject .... " 

In this connection, I would like to 
men'ion that the Krishna Pennar pro-
ject was originally inve,tigated by 
the Madras Government to give bene-
fit mainly to the backward districts 
of Kurnool, Cuddapah and Chittur 
and give water supply to Nell ore dis-
trick-which is also backward- to 
Madras City and so on. Bu' the main 
object in investigating the possibility 
of the Krj,hna Pennar project was 
to serve the irrigation need. of the 
backward districts of Cuddapah, Chit-
tur and other districts. 

In this cnnnection, I may say that 
it was also ~ t  that the Krishna 
~nn  West Canal would feed the 
Mvlavaram reservoir of New Gandi-
~t  Project on the Pennar with a dis-
charge of about 1,800 cusecs through 
the Kr'shna Pennar West Canal. This 
reservoir will irrigate I' 5 lakh acres 
in Cuddapah district. 

Though the Chief Engineer of An-
dhr. Pradesh has s'ated that the irri-
,ation benefits that would be avano-
ble under the Siddeswaram project 
would be the same. there is R lurking 
suspic'on in the minds of the people 
of the Cuddapah district that the 
ayaeut m'8Y not be the same as was 
contemplated to be irrigated under 
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the Siddeswaram project. The extent 
of the ayscut may be equal. but tho 
ayacut may not be identical. As 1 
said. the Krbhna Pennar West ClnJ! 
was expected to feed the Mylavarom 
re3ervoir at Gandikota. and tha', re-
servoir i. expected to irrigate about 
16 lakh acres. If the suspicion proves 
true. the Cuddapah district stands to 
lose to a very great extent. There are 
no other irriga'ion facilities available 
tor the Cuddapah district. Therefore, I 
would request the Ministry and the 
Central Water and Power Commh:;;on. 
when it comes up for examlnntion. to 
see that the irrigation benefits thn 
would have been available under the 
Krishna Pennar project are made 
available under the Gandikota project 
to the Cuddapah district. 

In this connection I would like to 
mention only jus· two words in respect 
of the Tung.bhadra High Level Canal 
scheme. I have raised this question 
of the Tungabhadra High Level C.,,..! 
about halt a dozen times in this HOllse; 
and I have mentioned on several occa. 
sions that the second stage of that 
scheme should also be sanctioned even 
now though the expenditure migh' bo 
spread over a number of years. W. 
are not particular that the second stage 
also should be executed immediatelv 
simultaneously with the first stage ~i 
the project. It may be 'ake!! up aft"r 
the completion of the first stage. We 
do not mind that. 

Mr. Speaker: The hon. Member's 
time i. up. 

Shri Rami Reddy: Just one or two 
minutes more, Sir. 

Mr. Speaker: I have allowed him 
sutllcient time. (lnteT1'UptiOl'l$). 

Shri.Bam! Reddy:. Pochampad, 
leave It to Shri Rameshwar Rao. I 
request this Ministry to .anction the 
second stage of the Tungabhadra High 
Level Canal ..,heme even now though 
the expend'ture on the scheme, the 
execution of the ..,heme may be spread 
over any number at years. 

As I have said here repea'edly, 
under the Mackenzie scheme, in 1904 
it was envisaged that the Pulivendala 
~ u  was expected to be irrigated to 
the extent at 11 lakh acres. Under 
the 1954 scheme, 55,000 acres were 
expected to be irrigated in the Puli-
vendala taluk and under 'he Gandikot. 
re,ervoir about 150,000 acres were ex-
pected to be irrigated. But under the 
revised programme, Pulivend.la 
scheme ia completely eliminated and 
under the Gandikota reservoir, the 
ayacut is reduced from 11 lakh acres 
to 70,000 acrea. Therefore, the net re-
Rult is that PuJivendala 'aluk is com-
pletely eliminated and half at the aya-
cut of Gandikota Is reduced. 

By the scheme being phased in two 
stage. and only the first stage be'ng 
sanctioned, Cuddapah district, which 
would be benefited only under the 
,,,cond a'age, is completely elimina-
led. It is absolute injustice to Cudda-
pah district. Theretore. I appeal to 
' .... hon. Minister to see that the second 
stage al<o is sanctioned straightway 
now though 'he clCPend'ture may be 
sprf'Bd over a number of years. 

Shrl T. B. Vitia I Rao: What aboul 
congratulation.? (Inte""uptiOl'l$.) 

Mr. Speaker: Shri Basappa. 

Shrl B& .. ppa (Tiptur): Mr. Speaker 
Sir, I am glad I have been ,iven this 
chance to speak on the Demands of 
lhi' Ministry even though at the end 
of the day. Unterrup·iom). The im-
portance of this Ministry is leen in 
writing the potentialities of power and 
irrigation in this country. The indus-
trial and agricultural development of 
this country naturally depend upon 
lhe i ~i n and power potential. 
Therefore, ~ is Ministry anume:&: 
very great importance. From thaI 
point of view, if ~ study 
the various plans that have bem, trom 
time to time, framed, tho Fir;t i ~ 

Yeor Plan and the Second Five Year 
PlBn, have laid emph •• I. on irrigation 
and power. 

I notice that in the Second Plan 
period power produc'ion has received 
an outlay of nearly Ro. 427 cror"" and 
the Irrigation pool Is about Rs. 381 
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crores. That means an additional 3' 5 
million kws. of power to be ge!terated 
and about 15 million acres of land to 
be irrigated. Even though all this is 
'h(-re, I find there Is so much shortage 
in the country. Wherever we go, we 
hear of shortage of power. Our han. 
fe ond was aloo saying that nearly 60 
to 70 lakhs acres of cultivable land is 
but irrigation is not there. 

19 h.". 

We find that only one-third of the 
cultivable land is brought under irri-
gation by this irrigation potential we 
arc creating. Wilh regard to power, 
my han. friend has already pointed out 
that our per capita consumption is 50 
kws. compared to 1,573 kws. in U.K. 
and 3,695 kws. In U.S.A. From this 
we can see to what extent we are 
"hort in power. So, the irrigation and 
power potential should be taken bto 
considoration in the future develop-
mrnt. More foreign exchange should 
be granted to these things. My han. 
["iends paint out: what about the uti-
lisation of the existing water poten-
tiol? The power generated is used up 
but with regard to the irrigation 
potential, there is a cO!ttroversy. The 
Ministry should give Us a correct 
picture of the magnitude of the un-
utilised power notential in the country. 
""", soils in the Northern India are 
very loose and we are told that about 
40 per cent of the water is absorbed 
In-the canals themselves. The com-
muni'y development movement can 
1wl" here and the village people can 
take up this work of Ii"ing the canals 
properly '0 that ther" will be Ie •• 
wastage of water. Ao D.-. Ram Subhag 
in~  has pointed out. the water levy 
.nd the betterment levy and all these 
t in~  are coming in the ~' of 
greater utilisation. Our Government 
has given suggeslions to the State 
Government to see that reasonable 
rate, are fixed in this matter. 

Mr. Speaker: The han. Member may 
continue tomorrow. Members mgy 
now movl" their rut motions to vartous 
Demand. for Gr."I .• subiect to their 
boing otherwise admissible. 

'ailure to take effective drainage 
Schemes for water-log"ln" Meal 

Shri AurobiDdo Ghosal: I beg to 
move: 

''That the demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by RI. 100." 
(575) 

Fai!ure to utilise properlll the irrl"a-
"ation potential created bll IrrI",,· 
tion Development ~ ts 

Shrl lpace Beck: I beg to move: 

''That the demand under the 
head 'Ministry of Irrigation and 
Power'· be reduced by RI. 100." 
(1225) 

Failure to ",,!ise irrl"ation tar"ets In 
the Second Five Year Plan 

Shrl J«Dace Beck: I beg to move: 

''That the demand under the 
head 'Ministry of Irrigation and 
Power' be redueed by RI. 100." 
(1736) 

Revision of policv ,.e"ardin" irrigation 
mea 

Shrl J«Dace Beck: I beg to move: 

''That the demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by RI. 100." 
(1737) 

Need for evolvin" policv re"ardin" 
operation of multipurpose river 
vaUell projects 

Shrl Ignaee Beck: I bell to move: 

''That the demand under the 
head 'Ministry of Irrillation and 
Power' be reduced by RI. 100." 
(1738) 

Pallment of st4tuto"' compensution ~ 
workers of H!lrakud Dam who.e 
services were tenniMted on the lit 
April, 1880. 

Shrl TaDpmaDl: I beg to move: 

''That the demand under the 
head 'Ministry of Irrigation and 
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Power' be reduced by Rs. 100." 
(1798) 

Failure 10 pall C01IIn-uc:mm allotDGnce 
10 workcharged 81111 of Hiralcud 

8ul Tanpmani: I beg to move: 

"That the demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by Ro. 100." 
(1791) 

Need to give ....me _Ie. of pall IIIId 
conditlO1ll of lerviCel to the Hirakud 
worker. taken over bll ON.a Gov-
ernment. 

8brl TanglUlUlDi: 1 beg to move: 
"That the demand under the 

head 'Ministry of Irrigation and 
Power' be reduced by Rs. 100." 
(1798) 

Common grid for power aupplll tor 
South Zone 

8hrl Tangamanl: I beg to move: 

"That the demand under the 
head 'Ministry of Irrigation and 
l'uwer' be reduced by Rs. 100." 
0799) 

N "ed for providing work to aurplu 
C01IItrucUon worker. of Pane"'t 
Dam of the D.V.C, 

8hri TangamaDi: I beg to move: 

"That the demand under the 
head 'Ministry of IrrigatiOn and 
Power' be reduced by Ra. 100." 
(1800) 

Failure to tap and utilise the polDer 
availAble in KeralA State 

Shrl Tangamanl: I beg to move: 

"That the demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by Ro. 100." 
(1801) 

Need for completillfl the ftttleldf1llttoa 
of Idikkl/ ProJect ezpeditiot&llll tar 
inclusion in the Third Five Year Plan 

8br1 War\or: I beg to move: 

"T"'t the demand under the 
bead 'MInistry of lrricatiOn and 

P"wer' be reduced by Rs. 100." 
(802) 

Neceuifl/ to ereate a Cmtral Pool of 
technical per.onnel to give them 
CORlintwt&l emplOl/mmt 

8br1 Warlor: I beg 10 move: 

"That Ihe demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by Ro. 100." 
( 1003) 

N ced to provide top prioritll in the 
allotment of foreiflll ezchangc far 
the HlidTO-electric pro;ec," 01 
Kerala. 

Shrl Warlor: I beg 10 move: 

"That Ihe demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by Rs. 100." 
(11lCM) 

Need to take final decision TCgardlng 
the Master Plan aubmiUed bll Ih. 
Kerala Governmenl regardillg lhe 
utilization of irrigaUon and power 
potential of Kerala State. 

8hrl Warlor: I beg to move: 

''That Ihe demand under the 
head 'Ministry of Irrig. tion and 
Power' be reduced by Ro. 100." 
(1805) 

Need to reduce the c01llUmption price 
of electricitll in accordance with the 
low cost of production obtained ill 
Kerala Slate, 

8brl WarloT: I beg to move: 

''That the demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by Rs. 100." 
(1808) 

Need to include the Kallada flood con-
trol ..,heme of Quilon District of 
Keral4 State in UIc Third Five Year 
Pl4n. 

8br1 Warlor: I beg to move: 

"That the demand under the 
h •• d 'Miniltry of Irrigation and 
Power' be reduced by Ro. 100." 
(1807) 
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Need to "ive mO'l'e t1nllncl41 czsailtllnce 
to compLete ",ral electrijlclltlon 
,cnemes in KeTll1eI Stilts. 

Shri Warlo.: 1 beg to move: 

"That the demand under the 
head 'Ministry of Irrigation and 
Power' be reduced by Rs. 100." 
(1808) 

Need to provide funda fO'l' IInU-aell-
erosion WOf'kI in Keralll Stilts. 

Silri Warior: 1 beg to move: 

"That the demand under the 
head 'Ministry of Irrigation and 
l'ower' b. reduced by Rs. 100." 
(1809) 

Need for extendin" the Western ellul 
from Gandak BII".a"e to be cons-
.tTucted At n~  LotAn UPIO Ba.stI 
Distrlc't flll c()n:: Tucungo a liphon 
CICnlI' River Rohtnt. 

Shrl S. L. SaUeDa: 1 beg to move: 

"That ~  demand under the 
head 'Ministry of Irrigation und 
Power' be reduced by Rs. 100." 
(1810) 

Flood eontTol problem in OrillA 

Shrl Supakar: 1 beg to move: 

"That the demand under the 
head 'l\lulLlpurpc,c Hivcr Schem(';,' 
De reduced by RI. 100." (1) 

Slow pro"re., jn the investi"Ation on 
l',kkerpura and Narll; Dllma Pro-
jects. 

Shri Supaur: I beg to move: 

"That the demand under the ." 
:il.:..IU .LV1U, up Uq.hJ: .... : 1 ~1  o::Jl!IICmC';;;' ~ 

be reduced by RI. 100." (2) 
r 

~  of retTenchment 01 emplol/eea 
from tne Hirllkud Dllm Project 

Shri Supakar: 1 beg to move: 

"That the demand under the 
ilcaC1 'lVlulupU,rplJ:ic l"I.lver ;-,cacmc:;' 
be reduced by RI. 100." (3) 

N ced to include a muILi-purpo •• rive; 
valletl .cheme to control tilt' 
Ghaghra and the RClpti in the Thi...., 
Five YeAr Plein. . 

Shri S. L. Sak""na: 1 beg to move: 

"That the demand under the 
head 'Multipurpose River Schemes' 
be reduced by RI. 100." (380) 

Rural electrification. 

SlIrl Supakar: 1 beg to move: 

"That the demand under the 
head 'Other Capital Outlay of the 
Ministry of lrrlRaUon and Power' 
be reduced by RI. 100." (8) 

Mr. Speaker: These cut motions 
arc now before the House. 

19.04 Ilrs. 

The Lok Sabha then adjourned tin 
Eleven of tile Clock on Wedne,dell/. the 
April 13. 1960lChaitra 24. 1882 
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